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[Shri Akbar Ali Khan.] cussed in a very 
undesirable manner, and should be brought to 
light?    Is it right? Will there Be any secrecy 
or any security? 

{Interruptions) 

THE DEPUTY CHAIRMAN: You cannot 
all speak together. 

SHRI AKBAR ALI KHAN: My respect-.' ful 
submission is, I object to the statement of Mr. 
Patel and I think in such matters we should 
exercise some restraint and he should inform 
the Prime Minister or the Minister concerned 
and get the information in the best interests of 
the country. 

THE DEPUTY CHAIRMAN: I agree that 
Members should restrain themselves and not 
make such statements . . . 

SHRI DAHYABHAI V. PATEL: I made no 
statement. I asked a question. The Prime 
Minister has not denied it. 

THE DEPUTY CHAIRMAN: I have closed 
the matter. 

SHRI DAHYABHAI V. PATEL: He has not 
denied the statement. I only asked a question. 

SHRI BHUPESH GUPTA: I have nothing 
against him. 

THE DEPUTY CHAIRMAN: I am not 
giving you time.    Mr. Murahari.   I have 
called him and he will deliver his speech. 

SHRI BHUPESH GUPTA: I will come to 
this when I speak on the Budget and I will 
request the Prime Minister to be here. 

THE BUDGET (GENERAL),  1965-66— 
GENERAL DISCUSSION—continued 

 

 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Very interesting—Shri Bhupesh 
Gupta and Mr. Dahyabhai Patel are con 
spiring against us. 

SHRI D. L. SEN GUPTA (West Bengal): 
Along with Mr. Sudhir Gbosh. 

SHRI BHUPESH GUPTA: I am investi-
gating. 

SHRI G. MURAHARI: Am I to continue my 
speech? 

THE DEPUTY CHAIRMAN: Yes. 

SHRI DAHYABHAI V. PATEL:  Why 
does not Mr. Akbar Ali Khan look there, to 
his side, where a bunch of people were 
talking? 
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[TH£ VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) in the Chair.] 

t[ ]  Hindi  transliteration. 
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(Time bell rings.) 
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THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): Now, we have not got much time left. 
Each speaker will confine himself to ten 
minutes. We will have the lunch interval after 
1-30 P.M. Yes, Mr. Deb. 

SHRI S. C. DEB (Assam): I cannot finish in 
ten minutes. I would require at least fifteen 
minutes. 

I congratulate the Finance Minister for 
placing a very illuminating Budget. He has 
mentioned many things there, the important 
of which are relief to the consumers to some 
extent and a good tax structure. I feel we must 
take care of the economic condition of the 
country as a whole We  are  developing  big  
industries.    They 

are progressing but there are so many things 
in this. Efficiency and organised effort are 
lacking. Special care has to be taken in this 
regard. The Finance Minister said that time-
limit and efficiency should be there. We 
actually find that these things are not there, 
there is no time-limit and no efficiency and 
the costs are also going higher and higher. 
The time has come when we must see that 
these public undertakings are run efficiently 
and made effective. The private sector is 
always complaining of lack of sufficient 
attention on the part of the Government but 
my humble submission is that Government is 
giving financial assistance whenever the need 
arises and in this Budget also Government has 
given assistance. Even the foreigners are 
hopeful of Government's efforts in this 
direction, while our own private sector 
industrialists are complaining, As the Prime 
Minister was telling the other day, they should 
be co-operative with the Government and they 
must place the interests of the country above 
their own interests. Their enterprises should 
be run on that basis. 

I come now to some other problems. 
Though the Central Government is doing 
iiany things in regard to agriculture, my 
apprehension is that the State Governments 
are not as assertive as they should be. We 
welcome the setting up of the Food 
Corporation of India but because agriculture 
is a State subject and the Centre can only give 
help—whether that help is utilised properly is 
a different question; there are also the 
problems of irrigation, fertiliser, the 
organisation of peasants who are not 
conscious of their benefits and so on—unless 
the States are more sincere and assertive, 
nothing much can be achieved.   These are the 
problems here. 

In this connection, Mr. Vice-Chairman, 1 
would like to mention one thing. Tn 1953, the 
area under water-logging was not the same as 
it was in 1963. 

THE MINISTER OF REHABILITA TION 
(SHRI MAHAVIR TYAGI): Which water-
logging? 

SHRI S. C. DEB: In the country as a whole. 
Waterlogged area in 1963, after ten years, 
went up three times it was in 1953.    We 
have to look to the utilisaiion 
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of this vast area for agricultural production. 
This means that proper attention is not paid to 
develop these areas from an agricultural point 
of view. In one meeting consisting of officials 
and non-offi organised by a Minister, where I 
was aiso present, the Minister told the 
meeting, "The Centre is very benevolent 
about agriculture". He was speaking lightly: It 
means that he was not as serious as he ought 
to be in regard to agricultural pur-suits. So 
my apprehension is unless the rural people 
are properly organised, unless you pay proper 
attention to organisation in the rural areas, no 
agricultural development will be forthcoming. 
(Time Ml rings.) I will take five more 
minutes, please. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): NO; not five minutes. One or two 
minutes you can take but not more. 

SHRI S. C. DEB: Now there is agricultural 
labour. They are unemployed and there is a 
very large number of them. If they are not 
properly employed, if they are not properly 
organised, if they are not given land, how can 
we expect better results in agriculture? Then 
there are big industries but of course if you 
want economic development of the country 
you should develop the cottage industries, the 
small industries, the village industries, in 
every part, in every corner of the country. 
What is the position about power generation? 
Is there any proper scheme? Has any survey 
been made all over the coun try of the 
backward areas with a view to their 
development? There are many backward areas 
where people live in hunger for land, for 
employment, for everything. They are all very 
much perturbed because of their present 
economic situation. If you cannot have 
economic stability in the country, there will 
be frustration and there will be 
demonstrations. You cannot prevent it; you 
cannot avoid it. If you have to save the 
country from frustration, you ought to solve 
the problem of unemployment; you ought to 
organise the people and develop small and 
cottage industries; you ought to develop the 
generation of power. You have to make coun 
trywidc efforts and try to serve every 
backward area. Unless you do that there will 
not be economic stability. 

Then there is another thing. The Health 
Minister is complaining that there is not 
sufficient water supply in the rural areas. And 
the Central Government is not giving the 
necessary funds. You please do one thing. 
You give pure drinking water to every village 
and you will find an all round satisfaction in 
the country that the Government is doing 
something for them. If you cannot even sup-
ply pure drinking water to every person in the 
country how can you boast of your 
democracy? So these things are there; so 
many chronic things are there and unless you 
have proper programmes and proper schemes 
and unless they are implemented properly  the  
country  cannot  improve. 

SHRIMATI TARA RAMCHANDRA 
SATHE (Maharashtra): Mr. Vice-Chair man. 
Sir, 1 rise to support and congratulate the hon. 
Finance Minister for submitting a sagacious 
and balanced Budget. I appreciate his skill in 
presenting a surplus Budget for which we 
were waiting since long. Sir, the unique 
feature of this Budget is that it is a check for 
inflation. This is a well known principle 
which for a long time the Government has not 
been following but I am really very glad that 
at least this year the Government has fol-
lowed it and brought forward a surplus 
Budget and I hope they will continue this 
feature in the years to come. I know they have 
saved a lot of expenditure but there is still 
scope for more saving in expenditure. We say 
that Lakshmi is the Goddess of Wealth and 
earning is the right hand of Lakshmi and 
saving is the left hand of Lakshmi and we 
must try in both the ways. Taxes are being 
collected efficiently but yet there is ample 
scope for improvement in this direction and I 
am sure the Government will take all possible 
steps to collect taxes. As I have got very 
limited time, I do not want to go into details 
in this matter. 

Sir, the national Budget is the image of the 
economic health of the country. As this is a 
surplus Budget, does it mean that we are 
healthy economically? I am afraid I cannot 
answer this question in the affirmative and I 
will tell you why we cannot say 'yes' to that 
question. As a housewife I know how difficult 
it is to make two ends meet  and to draw  up a    
balanced 
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[Shrimati Tara Ramchandra SatheJ 
Budget. We know the difficulties facing the 
Finance Minister. I know that to prepare a 
surplus Budget is to try to walk on a tight 
rope but in spite of all the difficulties they 
have done very well this year. 

Now  the main thing  about which we are  
all  anxious  is the rising prices.    Of ciburse  
the  Government  every  time  says that the 
prices have come down.    I will quote one 
example.   Suppose the price of wheat was a 
rupee a kilo last year and then  it  goes down  
by ten paise    which means it is being sold at 
90 paise per kilo. After some time there will 
be a big leap and the price will go up to Re. 1 
and 20 paise.    It may again go down a bit 
but will be higher than what it was last year. 
So if we see the graph of rising prices you 
will see it is always going up steadily. After 
the Budget the prices go down a bit no  doubt  
but the  housewives  are  afraid of investing 
their small balances in small savings 
because—I have got experience of these 
savings schemes, since this scheme for 
women was    started—housewives are 
always afraid that the prices will again go 
high.   If we see the trend of prices in the last 
two or three years they have all been going 
up but the only exception that we find is in 
the case of drugs.    They have not gone up 
and we would like to congratulate the 
Ministry for that because it is not only a mere 
question of making rules and regulations but 
everything depends on how they are 
implemented.   That is why I want  to 
congratulate  that  Ministry    and also 
especially the businessmen and tradesmen 
dealing in drugs, the chemists    and druggists 
and their  associations.    I know that the 
Minister is trying her best to have uniform 
prices  all over the country  and we would 
welcome that.   I would however request the  
Government  to  go  into  the matter a little 
more deeply and find out why the prices of 
antibiotics are still high which are not so in 
foreign countries. 

The salaried man has got a little sight of 
relief. We also see that the private 
industrialists are never satisfied. Now I 
come to the most important point about the 
expenditure for the Fourth Plan. Tt will be, 
as all of us know, Rs. 21,500 crores. It is 
very high compared to the last three Five 
Year Plans and how are we 

going to meet this expenditure? The hon. 
Finance Minister has not given any clue in his 
speech as far as this aspect is concerned. Are 
we going to minimise expenditure? Are we 
going to raise the taxes? Are we going to 
collect the arrears? Are we going to 
economise in expenditure? Are we going to 
get out the black money? Are we going to 
increase exports? Are we going to raise loans 
in India and abroad? Yes; we will have to do 
all these things but about one thing we have to 
warn the Government. Please do not go on 
minting money and create more infla tion 
because it will worsen our economy, So I 
would request the Government noi to have 
any more inflation. 

Coming to loans, taking loans from other 
countries, the most burning question today in 
the country is whether we shall have to take 
loans from other countries, from other 
Governments as well as from private 
investors, and if we are going in for that. what 
will be the terms? We know that the 
Government of India have retained a majority 
share, but admitted both domestic and foreign 
private capital into the project of the Cochin 
Refinery. So, I know to some extent we will 
be trying to have this thing. 

As far as the private foreign investors are 
concerned, I would like to quote Mrs. Anila 
Graham, Director of Economic ami 
Development Research. She says in her 
article: 

"Singularly little is known abroad about 
India's Five-Year Plans, and the actual 
progress that has been made with regard to 
industrial development. The kind of news 
that is highlighted in the foreign Press 
deals, not so much with solid achievements, 
but with stories of food shortages and food 
riots and harsh import controls and rigorous 
taxation— giving to the less well informed 
a rather one-sided picture." 

I think, we, Members of Parliament, are 
responsible as well as the press. We are also 
responsible because if we see the work of this 
Session we have dealt with other things more 
than this. This gives a different picture. 
Somebody, who had been abroad, told me 
that most of the time of 
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the Indian Parliament is given lo other things 
rather than construction. I do not know how 
far it is true, but we have to judge it for 
ourselves and we have got to be very cautious 
about it. 

Another thing about which the foreign 
private investors grumble is that there is red-
tapism and procedural delay on the part of the 
Government. Of course, we have also 
experienced so many things. There is always 
red-tapism. So many tapes are there on the 
files. We see yellow, blue, red and what not 
and it takes a lot of time even to get a reply. 
But as far as the foreign people are concern-
ed- we must try not to have this impression 
created abroad. 

Coming to reduced expenditure, once our 
revered leader, the late Panditji said: 

"If we clean the offices in Delhi, we will 
save lakhs." 

The word "clean" has got its denotation and 
connotation as well. The Government will 
have to think over this expenditure side and 
the tax will be cut to that extent. I had been to 
one office in Delhi and I was sorry to see that 
the people, the workers there, the clerks were 
playing chess. That was not suitable for the 
play of chess. I know that the play of chess 
requires hours together, to complete one game 
only. We must be very particular about these 
things. There are so many things which can be 
suggested for the expenditure to be cut. For 
example, the electoral rolls and all that are 
there. There also you will say that it is the 
State Government's business. It is also the 
Central Government's business, where it is a 
national problem. We must force or request 
the State Governments to do it, because we 
are going to help them in their deficit budget. 
The Central Government is going to face it. 
So, the Central Government has got every 
power to suggest to them to effect these cuts. 

Now, I would suggest that some of the 
offices from Delhi should be removed and 
sent to other places. This was discussed long 
ago, but nothing has happened. Everybody 
wants his office to come to Delhi.    Delhi is 
congested and there are 

so many problems in Delhi. We can cut 
expenditure on this. We are very fortunate 
that India is a vast country. There are so many 
places, e.g., Dharwar, Indore. Nagpur, 
Aurangabad, Kotah, Baroda, Hyderabad, etc. 
where such offices can be shifted. The State 
Governments will also feel happy about it. 
They will not feel that all the offices and 
officials are gathered round Delhi, that Delhi 
is the only city with these offices. We will be 
able to solve so many problems by shifting 
these offices from Delhi to other towns. 

Now, one thing more I want to say and that 
is about the exports and imports. We want to 
gain something by exports. I have raised this 
point so many times before and I want to 
emphasise it. I had asked why long-staple 
cotton was being imported. The reply was that 
we wanted to have finer quality of cloth. Is 
this cloth exported? No. it is superfine quality. 
It is being consumed in the country. Then, 
why should we allow it to be imported and 
why should we allow the particular sector of 
people to consume this superfine quality? Our 
country cannot afford to import it. On the 
contrary, we say that the cottage industries 
should grow, that charkhas should be more so 
that khadi could be produced. Why then have 
this superfine quality? The import of long-
staple cotton must be stopped immediately- 

Then, coming to export of bananas, our 
people in the very House have said that these 
bananas should not be exported, because it is 
a poor man's thing to eat. 

Another thing, sugar is exported. We 
should not object to it. We must export sugar 
and bananas. It is not our market. It is the 
buyers' market. It is not a sellers' market. So, 
whenever it is needed, whenever other 
countries ask us, we must export the best. 
Whenever there is anything to be given even 
in Dan, it is said "give the best". We know the 
itory of Nachiketas and the cows given as 
Dan in the "Kathopanishad". Whenever you 
give anything in Dan, give the best. Whca-
ever you have to export, the best sf our goods 
must be exported, because tbey are buying 
from us which will give us foreign exchange. 
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[Shrimati Tara Ramchandra Sathe] One more 
point I want to raise about the export 
promotion scheme. I raise one point about 
"Tekas", i.e., small nails. There are so many 
factories in our country which are producing 
these small things. In spite of that imports are 
allowed from other countries and then we say 
that small industries should be started. Take 
tne case of shoes.. You say that the small nails 
should be imported. The reason given was that 
the shoemakers, who are exporting shoes 
abroad, require these nails. This is the export 
promotion scheme. Instead of that I can call it 
as the import promotion scheme. It must be 
made compulsory on them that whatever is 
available in the country must be used. They 
must not be allowed to be imported. Let the 
Government try to import things such as food, 
under this export promotion scheme.    This 
should be gone through. 

I wanted to speak about the essentiality 
certificates, but I will not go through it. 

Only one point you will please allow me 
and that is about planning. Is this planning? 
You have planned the 3arauni refinery to start 
long before. I heard it and I do not know how 
far it is true, that it has not started working. I 
do not know whether it is true or not. I can 
understand the Government of India in other 
respects. Things like the Rame-shwaram 
cyclone or the refugees coming from East 
Bengal, these they could not anticipate. These 
were national calamities. These were beyond 
our control and beyond our imagination. But 
in tespect of planning we have had the 
experience of two Plans. Planning is the 
responsibility of the Government. They must 
find people who can fulfil their duty. At the 
same time, to those who have fulfilled '.heir 
duty, incentives must be given. 

With these words, I thank you for giving 
me this much time. 
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"If nothing was done within a week they 
would stage demonstrations before the State 
Trading Corporation office and the residence 
of the Commerce Minister. 

According to Mr. Seth, of a quota of 
650,000 pairs of shoes to be exported to 
Russia, small manufacturers had <_;ot only 
150,000 pairs and 100,000 had gone to a few 
big firms producing machine-made shoes. 
The two procuring agencies had been allotted 
400,000 pairs by the S.T.C. 

He said these agencies should not have 
been given such a huge quota ignoring the 
claims of genuine manufacturers. 

The manufacturers in the three cities could 
produce 400,000 pairs in a year. They could 
raise production substantially if they received 
higher profits." 

Now you are making a distinction bet-
ween co-operative societies; between new 
and old ones.    This is unfair.  
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THE VICE-CHAIRMAN (SHRI AKBAR ALI 

KHAN): YOU have brought it before the 
House. As the Minister says, it will help the 
Government if you send a note to the 
Ministry concerned so that the point may be 
taken up. 
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1. Chamanlal & Bros. 
2. Chamanlal  (Overseas)   Ltd. 
3. Steel (1957) Pvt. Limited. 
4. Sumara Pvt. Limited. 
5. Barter  (India)   Pvt.  Limited. 
6. Aryavart Export Corporation. 

1 HI:   VICECHAIRMAN   (SHRI   AKBAR 
ALI KHAN):  Nothing personal, please. 

 

You are not an established imported   or 
exporter. 
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t[ ] Hindi transliteration. 
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"If nothing was done within a week, they 

would stage demonstrations before the 
State Trading Corporation office and the 
residence of the Commerce Minister. 

According to Mr. Seth, of a quota of 
6,50,000 pairs of shoes to be exported to 
Russia, small manufacturers had got only   
1,50,000 pairs  and   1,00,000    had 
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gone to a few big firms producing 
machine-made shoe*. The two procuring 
agencies had been allotted 4,00,000 pairs 
by the S.T.C. 

He said these agencies should not have 
been given such a huge quota ignoring the 
claims of genuine manufacturers. 

The manufacturers in the three cities 
could produce 4,00,000 pairs in a year. 
They could raise production substantially  
if they received higher profits." 

 
Now you are making a distinction between 
co-operative societies, between new and 
old   ones.     This   is  unfair. 
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THE  VICE-CHAIRMAN   (SHRI  AKBAK ALI 
KHAN): Nothing personal, please. 

 

 

THE VICE-CHAIRMAN SHRI AKBAR ALI 
KHAN): The House stands adjourned till 2-30 
p.m. 

The House then adjourned for 
lunch at forty three minutes past 
one of the clock. 

The House reassembled utter lunch at half-
past two of the clock. Tim DEPUTY CHAIRMAN   
in   the  Chair. 

SHRI     BHUPESH    GUPTA:     Madam 
Deputy Chairman,  before  I  touch    upon the 
economic aspects of the Budget Proposals and  
the Budget    Speech, I should like to deal with 
some other matters.   The first thing that I 
should like to deal with is the statement that 
the Prime  Minister made before the House 
adjourned in which he just denied the 
statement made by Shri Sudhir Ghosh on the  
15th of this month in this  House that a U.S. 
aircraft carrier was standing at the    mouth   of 
the river Hooghly at the instance of the late 
Prime Minister    Nehru     in    
October/November, 1962.    This denial has 
been made on the basis of what the 
Government believes to be the correct version 
of it on the basts of materials in its possession.    
I asked    the Prime  Minister whether    before    
making that statement he had enquired from 
the U.S.   authorities as to whether there  was 
any such aircraft standing in the region of the 
mouth of the river Hooghly.    But the Prime 
Minister did not give any answer. Madam, 
many hon. Members think   that the question 
was not perhaps relevant.    I think it is possible 
for    the    U.S. authorities to send an aircraft 
carrier even without the knowledge of the 
Government of 
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India. Anyhow, the question was very, very 
relevant. Immediately after hon. Shri 
Dahyabhai Patel made another startling 
disclosure which is no less starting that what 
Mr. Sudhir Ghosh said last Monday. He made 
an enquiry from the Prime Minister. Evidently 
he was reading out something. Now I am in 
possession of the transcript of what he asked 
by way of a question but what was actually 
written out. He did not take any chance. Ac-
cording to his information, Shri C. S. Jha, 
Foreign Secretary, sent for an American 
Embassy official on Saturday. I asked that 
question on Friday. And the American 
Embassy official told the Indian Foreign 
Secretary that not only the Prime Minister 
made such a request (Interruptions)— Madam, 
I seek your protection—but the request was 
made in writing and that the letter, the 
document was there with the U.S. authorities 
in the States and that they would be in a 
position to send it to the Government of India, 
or alternatively, show to the Indian 
Ambassador in the U.S.A. in original. That is 
what he said. Therefore, if this US version is 
correct, naturally    ... 

SHRI RAJENDRA PRATAP SINHA: 
(Bihar): Not US. version but Mr. Dahyabhai 
Patel's version. 

SHRI BHUPESH GUPTA: Do not disturb 
me. 

SHRI RAJENDRA PRATAP SINHA: You 
are making a misstatement. Do not make a 
misstatement. It is not U.S. version.   It is Mr. 
Dahyabhai Patel's version. 

SHRI BHUPESH GUPTA: There are two 
things. First, whether the Government of India 
made a request. The Government oi India says 
that it did not make a request It has allegedly 
been denied by the U.S. Embassy official, 
according to Mr. Patel. I have an open mind. I 
want to know the correct position. Naturally It 
will be now for the Prime Minister to place, 
after making proper investigations, a copy of 
the conversation that took place between the 
U.S. Embassy official concerned and the 
Foreign Secretary as to whether any U.S. 
Embassy official did say to the Foreign 
Secretary what Mr. Patel has revealed to the 
House.   It is a very simple 

question. In any case we would not be 
satisfied unless we get a clear statement on 
the basis of enquires also made from the U.S. 
authorities in the light especially of this 
particular disclosure, which may or may not 
be true, that has been made in this House by 
an hon. Member of the House. Therefore, I 
think the Prime Minister's reply is not 
sufficient. Well, we cannot let the matter rest 
at the Prime Minister's reply after what has 
been stated by Mr. Dahyabhai Patel. I take it 
Mr. Dahyabhai Patel made this  .     .   . 

SHRI C. D. PANDE: On a point of order, 
Madam Deputy Chairman. 

SHRI BHUPESH GUPTA: What is the 
point of order here? 

THE DEPUTY CHAIRMAN:   Let   him 
say. 

SHRI C. D. PANDE: When the Government 
makes a categorical statement through the 
Prime Minister, is it permissible to question 
that statement on the basis of * statement 
made by a certain hon. Member? Government 
has given a certain categorical answer to a 
question. 

THE DEPUTY CHAIRMAN: Whatever the 
Prime Minister's categorical statement, it 
stands. 

SHRI BHUPESH GUPTA: That is all right. 

SHRI DAHYABHAI V. PATEL: The 
Prime Minister did not answer. His silence 
was more than his answer. 

SHRI BHUPESH GUPTA: Vou see 
somebody said that the American Embassy 
official went to Shri C. S. Iha on Saturdajr to 
say that he did say this. If it for your Prime 
Minister now .   .   . 

SHRI C. D. PANDE: You cannot put a 
question. 

SHRI BHUPESH GUPTA: ... to a*k Mr. C. 
S. Jha. 

SHRI C. D. PANDE: He is the Prime 
Minister of India not my Prime Minister. 

SHRI BHUPESH GUPTA: He is your 
Prime Minister. 
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SOME HON. MEMBERS: He is the Prime 
Minister of India. 

TUB DEPUTY CHAIRMAN. Mr. 
Bhupesh Gupta, please come to your point. 

SHRI BHUPESH GUPTA: Madam, give 
Me protection, otherwise what is the use? 1 
have an open mind. An hon. Member or the 
House has disclosed what he believes to be a 
conversation between Mr. C. S. Jha, Foreign 
Secretary and a U.S. Embassy official. Is it 
or is it not correct? Now it is for the Prime 
Minister to say 'yes' or "no', because at least 
one man is under his control—whether such 
a conversation did take place and, if so, 
whether Mr. C. S. Jha was told what we 
have been told in this House by Mr. 
Dahyabhai Patel. That is all. 

Besides, Madam Deputy Chairman, I 
should like to mention here one thing only in 
this connection. I was surprised that Mr. 
Sudhir Ghosh suddenly said this after two or 
three years; he made such an observation 
last Monday. It is evident that in order to 
silence India on the question of Vietnam, 
this matter has been disclosed or stated in 
the House, if you like, in order to 
compromise India's position so that India 
would not be in a position to raise her voice 
against the American troops being in 
Vietnam or the South Vietnam puppet 
Government seeking the assistance of the 
Americans. That is the political reason why 
Mr. Sudhir Ghosh disclosed it. After all Mr. 
Sudhir Ghosh is common man like anybody 
else. He goes and meets the American 
President, our Indian citizen, a Member of 
no particular standing in the country, 
belonging to the Congress Party, a person 
whom hardly anybody knows. But he is 
received by the American President. Every 
time he goes to the U.S.A. he meets the 
President and he claims that President 
Kennedy had given him the information. 
Very high-powered business. Therefore, we 
should like to know as to where we stand 
with regard to this matter. Not that this thing 
is of any importance. But since the hon. 
Member gets foreign exchange sanctioned 
by the Finance Ministry, goes to the United 
States of America, meets the American 
President, writes a lefier. gues to the Soviet 
Union  via Lon- 

don, talks to the External Affairs Ministry, 
then naturally we are interested in knowing 
exactly what is happening either in front of 
the Centre or behind the Centre. We are a 
little interested in this thing. Therefore, I 
demand. Madum Deputy Chairman, that the 
Prime Minister should come and tell us after 
making cuquires from his Foreign Secretary if 
what Mr. Patel has said is true. If it is untrue, 
then we .should like to know how these things 
come about. 

Madam, if you read this question, you will 
feel that it has been prepared. As i was 
reading it and looking into it, I found it is 
stylish English. It is not written by an Indian. 
Even Mr. Krishnamachari would not write 
such a thing. 

SHRI C. D. PANDE: You mean Mr. 
Dahyabhai Patel cannot write good English? 

SHRI BHUPESH GUPTA: lie nny have an 
American Secretary. 

SHRI AKBAR ALI KHAN: It is a reflec-
tion on Mr. Dahyabhai Patel. 

SHRI BHUPESH GUPTA: No. He may 
have an American Secretary. How do I know? 
But punctuation is correct, sentences, 
parenthesis, everything is correct and not one 
punctuation is mistaken. I am sure with all the 
great knowledge of Mr. Patel about English, 
he would not be able to be meticulous with 
regard to punctuation, etc. The last part is very 
interesting—when we were putting this 
question after the Prime Minister had spoken, 
he did not go to the Lobby—"In order to 
prevent Mr. Shastri from committing the error 
of making the kind of statement that he has-
just now made." Therefore, it is a ready thing 
"Just now made"— even that has been written. 
The person who has given him this thing or 
paper, something more about it. I charge the 
answer was also. (Interruptions). This is very 
interesting. I would like to know something 
more about it. I charge the Americans here of 
creating this kind of incident and provocation 
in order to compromise the Indian position in 
the content of what is happening in Vietnam. I 
charge the Americans here because they have 
raised this  issue  in  lhis   m 
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political purpose which they have in mind. I 
charge the Americans here. They have wught 
deliberately to compromise India's position in 
the eyes of the world in the «ame of 
friendship at a time when India's position 
should not be compromised for •he purpose 
of the Americans getting away in the Vietnam 
affair. Therefore, it is a serious matter. It 
needs a high-powered investigation but then 
you do not investi-nilo anything now-a-days. 

SHRI T. V. ANANDAN (Madras): On a 
point of order. 

BHUPESH GUPTA: No point of 
order. 

Tut; DEPUTY CHAIRMAN: It is for the 
Chair to decide. 

SHRI BHUPESH GUPTA: Yes, but you 
jive me the time of the point of order. 

SHRI T. V. ANANDAN: Has the htm. 
Member who disowns the Prime Minister of 
India a right here to talk and if he talks, can 
that be recorded in this House? This is my 
point of order. 

SHRI BHUPESH GUPTA: I have never 
disowned the Prime Minister. I said, the 
Prime Minister of India, not my Prime 
Minister. You may call ''my Lord". {Inter-
ruptions) He is not my Prime Minister, he is 
the Prime Minister of India. 

THE DEPUTY CHAIRMAN: Please 
continue. You have very little time. Use your  
time  well. 

SHRI BHUPESH GUPTA: You ;illow mis 
point of order which is rubbish to be made 
here. 

SHRI M. P. SHUKIA (Uttar Pradesh): 
Where docs his Prime Minister live? Outside 
India? 

THE DEPUTY CHAIRMAN: Please do Hot 
interrupt. Come to your serious points. There 
is very little time this afternoon. 

SHRI BHUPESH GUPTA. 1 have taken a 
particular time and I will speak but I am not 
allowed to speak. Why ask me and why not 
ask them not to nake inter-ruptJao*? 

Sliiu CHANDRA SHEKHAR tUtar Pradesh): 
On a point or order becau** Mr. Dahyabhai 
Patel is to leave this House. Mr. Gupta has 
made a very serious reflcc-i think, that the 
nofc Mr. Patel rea/ before the House was 
prepared by sotuc foreigner and my 
implication he tries to say that the American 
Embassy was indul^ tag in the internal affairs 
of this country. It is a very serious matter and 
Mr. Dahyabhai Patel has to clarify the 
position . , 

HON. MEMBERS:  Yes. 

SHRI CHANDRA SHEKHAR: . . b» cause 
if any Embassy or "any outsider oi any 
foreign Embassy is indulging in the affairs of 
this House it is a serious breach of the 
privileges of this House, not only a serious 
breach of the privileges of th« House but 
arrogation of a diplomatic right that a 
Diplomatic Mission enjoys in this country.   
So Mr. Patel should make 

THE     DEPUTY     CHAIRMAN:     Mr 
Bhupesh Gupta to continue and no interrup-
tions any more. 

SHRI BHUPESH GUPTA:   It i. legitimate  
question for the hon.  Meffl to ask.    Let me 
pass on to the next item With regard to the 
Kerala issue, 1 do no> wish to say anything 
more    because    *v have already said.   Only 
one point [ woui< like to make because we feel    
that    t> Governor has not exhausted the 
possibiliv, of bringing the normal provisions of   
the Constitution into force by creating condi-
tions and helping the conditions properl» 
where a Ministry can come into existenc* and 
function.    We read in the newspaper* that a 
report has been sent by the Gover nor to the 
Central Government.    I thift it would be 
premature if siich a report haw been sent at 
this stage and it is also cteai from  the reports 
appearing in the paper that the Central 
Government has made up its mind  to stifle 
democracy    in    Kerala completely and 
prevent the Kerala people from having a 
responsible Government tt run their local 
affairs—State affairs.    The whole strategy of 
the Home Ministry an* the Government of 
India has been tailored to meet the 
requirements of the Party ii» power, partisan 
requirements of the Part) in power.   The 
detentions of the M.L1A>., 
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unheard of in the annals of Parliamentary 
history, 29 out of 133 total strength, is also 
designed to frustrate the normal condition 
coming into force. The Government should 
have invited Mr. Namboodiripad formally and 
asked him to form a Government in •the same 
way as the Labour Party was invited in 
England when it did not Have a majority but it 
was asked to explore the possibility of forming 
a Government by the Sovereign and the 
Labour Party did form the Government with 
the support of the Liberals, although it did not 
have an over-all majority in the Parliament. 
Such instances are not rare in British Parlia-
mentary history. I do not see as to why this 
principle should be given a go-by and what is 
more, the Defence of India Rules, supposed to 
defend the country, should be utilised for the 
defence of the party interests of the Congress 
Party. It is a scandalous thing that is going on. 
I do not -wish to say very much on this. 

As far as the German Democratic Republic 
is concerned, 1 think ihe German Democratic 
Republic should be recognised. There is no 
need to withhold full recognition to the 
German Democratic Republic arly more, more 
especially after what President Nasser has 
done—he has shown great -courage and 
statesmanship in this matter— especially 
when our relations are developing with the 
German Democratic Republic. The two States 
have" come Into existence, they are facts of 
life in international politics and affairs. I think 
when we recognise Bonn, there is every 
reason that we should recognise now. Even 
though it is late, it is better late than never. 

Another thing in connection with detention 
is this, I have reasons to believe—I should 
like to be disabused of my belief by cogent 
facts—that the American Embassy here 
advised or some U.S. authorities advised also 
the Home Ministry to arrest the Communists 
who are in detention. 

HON. MEMBERS: No. 

S ou BHUPESH GUPTA: You uiay say t 
hear it, I will prove it.   I bear and "ore I 
am enquiring. 

THE DEPUTY CHAIRMAN: You should 
be very careful    .   .    . 

(Interruptions) 

SHRI BHUPESH GUPTA: Ask them lo be 
careful not to arrest . . . 

SHRI AKBAR ALI KHAN: No, no. 

Sum BHUPESH GUPTA: I have infer 
mation. 

THE DEPUTY CHAIRMAN: You cannot 
get Embassies involved. 

SHRI BHUPESH GUPTA: All right, 
American authorities, if you do not like the 
word. They disclosed that a U.S. Attorney 
General's intelligence man was invited here 
and in replying to a question, it was revealed 
there that they had been consulted with regard 
to the preparation of the so-called statement 
of Mr. Nanda with regard to those whom they 
call the Left Communists. Since then further 
information has come to our knowledge and I 
would like to know where we do stand in this 
matter. 

With regard to Mr. Atulya Ghosh, many 
things have been said. 

THI DEPUTY CHAIRMAN: 1 do not think 
you should indulge in individuals and all that. 
If you have cogent points, yoa can make.   
Your time is over. 

SHRI BHUPESH GUPTA: If you say. your 
time is over, I will finish. You never stopped 
them when they were attacking me. These are 
public matters and it seems we cannot even 
talk now. I have never been in these 13 years 
of Parliamentary life, stopped . . . 

THB DEPUTY CHAIRMAN: You carry on 
with the point   There is a time-limit. 

SHRI BHUPESH GUPTA: I ,:ra trying but 
how many interruptions? 

THE DEPUTY CHAIRMAN: There is no 
interruption.   You carry on. 
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SHRI BHUPESH GUPTA: I have to say this 
thing. Either you say: 'Do not speak'; I can 
understand not speaking but when I speak you 
allow so many interruptions and then say, 
'Your time is up'. 

THE DEPUTY CHAIRMAN: I have taken 
account of those two minutes of interruptions. 

SHRI BHUPESH GUPTA: Two minutes the 
interruptions took place? I do not know which 
kind of watch you have. 

1 have another information sent to me. 1 
asked Mr. T. T. Krishnamachari to investigate 
about the affairs of the Assam Relief Fund 
and West Bengal Relief Fund and Bidhan Roy 
Memorial Fund. I hope he is conducting the 
investigations. Here 1 have got from a very 
authentic source— I cannot divulge for 
reasons of State and •security—that Shri 
"Atulya Ghosh and Shri Prafulla Sen had 
drawn on several occasions sums totalling 
about two lakhs from this particular fund 
which I had mentioned in my speech and I 
think if you make enquiries from Shri 
Ashutosh Ghosh, ex-Deputy Minister, he can 
throw some light. And these cheques are there 
with the banks, the counterfoils and other 
things, and it is well worth going into them a 
little and find this out instead of making 
allegations against me, which Mr. Buargava 
made. 

SHRI M. P. BHARGAVA: Mr. Ashutosh 
Ghosh is being prosecuted. 

SHRI BHUPESH GUPTA: I was not getting 
up due to any personal animosity against Mr. 
Atulya Ghosh or for that matter anybody. 
There are a good number of cheques, which 
cannot be changed, removed or destroyed; 
they will prove everything, and I am told that 
solicitor Mr. Sudhir Chandra Roy Chowdhury 
is appointed to look after this matter and some 
of the papers are in his possession, and 
therefore the Finance Minister will be well 
advised to pay attention to this matter also. 

Madam Deputy Chairman, I do not know 
with regard to other matters what I can say.    
All that I can say now is 

that the Budget proposals claim that the Budget  
is  a  balanced  budget.    I cannot think   of  a  
bigger    hoax,    economically speaking, than 
this, except perhaps for the rope  trick  that we 
have  in mind  sometimes.    The Budget is 
balanced, and how it  is  balanced  you  will  
see;  before    the Budget proposals  came, he 
increased the surcharge on imports by   10 per 
cent, a clever  act,  undoubtedly  a  master  
stroke in this manner.    Then in the Third Five 
Year Plan we targeted to raise Rs.  1710 crores 
by way of additional taxation—the Centre   and   
the   States—and   they   have raised already 
Rs. 2550 crores; they have overreached  the    
target,    which     means Rs. 840 crores higher 
than what was really envisaged   at   that  time.    
We  thought   it was a very high figure for the 
Plan, but that has been exceeded by Rs. 840 
crores. In this period also foreign indebtedness 
has grown     to  the    astronomical    figure  of 
Rs. 2300 crores.   Well,   if  all this should not 
enable the Finance Minister to produce a kind 
of surplus    Budget,    or   a balanced Budget 
on revenue account, what else  should?  I do  
not  know.    The  surprising part of the Budget, 
on the contrary,  is  that     the surplus on     
revenue account to the extent of Rs. 237 crores 
has got completely wiped out in the two 
accounts In the overall Budget, taking into 
account the Revenue  Account    and    the 
Capital    Account.      One    should     have 
thought  that,  when  they  were  getting  a little 
surplus on the Revenue Account, the hon. 
Minister would give some substantial tax relief 
to the common man and at the same time 
increase the incidence of taxation on the big 
business,    and    so   on. Yesterday  we saw 
that  some  representatives of big business met 
him and tried to impress   upon      him   that   
corporate   tax should  be    reduced.    
Actually,    in    this Budget he has given only a 
nominal concession to the small income group 
people, and a very substantial concession to    
big business and the upper income group, as is 
clear from his own speech that those whose 
assessed income is Rs. one lakh will now be 
paying Rs. 5,000 less, and those whose  
assessed  income is  Rs.  two lakhs will now be 
paying Rs. 11,000 less.    May I ask of the 
Finance Minister, is it equitable when  the  
country  is  in  a  difficult condition,  when  
your  foreign     exchange 
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reserve have come down now? According to flio 
last report it was Rs. 82 crores. It went down still 
below that figure,. And ow it is Rs. 82 crores—
that you are giving such substantial tax 
concessions especially in the sphere of personal 
income and corporate tax. As far as direct taxa-
tion is concerned. Madam Deputy Chairman, 
between 1950 and 1961—there had been a 
nominal increase of 0-6 per cent at the 
beginning—the nominal figure of 0-6 per cent 
went up to the level of 2 4 per cent only during 
this long period, whereas indirect taxation went 
up in that period from 4-2 pet cent—by 4-2 per 
cent it was there in the beginning—to 75 per cent. 
Therefore you see that the increase that hus taken 
place has already taken place to the disadvantage 
of the people, and I think the relief, if any, should 
be given and certainly should be given to the 
common man and the consumer. I am surprised 
that even personal inco'me in the higher category 
has also been exempted, because he has produced 
his wonderful scheme of inviting unaccounted 
money. I do not know, Madam, whether he really 
believes that all the unaccounted money will 
come. .Well, Mr. Krishnamachari is a very clever 
man. Yet T do not think he believes much in the 
result of the scheme. In fact, his Budget proposals 
show that he does not expect more than Rs. 21 
crores, out of a thousand crores or so, being 
declared and he takes a credit for about Rs. 11 
crores or so only, only 60 per cent of the 
unaccounted money as the gain of the 
Government. Therefore it does not fetch much 
that way. It is quite clear that some people today 
are in a tight corner and ihey want to declare part 
of their wealth and save the other part, illegal 
though it was under v ihe ordinary law of the 
land, getting it purified by the holiest of the 
holy—by the Finance Minister. This is why this 
scheme has been launched. 

THE DEPUTY CHAIRMAN: You must 
wind up now, Mr. Gunta. 

Smu BHUPESH GUPTA: / am almost 
coming to an end without any kind of detailed 
examination of 'his thing. All that. I can say 
now is, thip is the position. 

With regard to foreign collaboration— this 
is my last point since there is no time—I 
should only like to say here that the Finance 
Minister is embarking on a dangerous 
course—I frankly say this ihiug —because 
what he is doing today will harm the country 
enormously—we have already started 
borrowing in order to repay interest charges 
on the borrowings we had made earlier, even 
before the economy has reached a stage of 
anything nearing self-sufficiency at all. 
Therefore it is a serious matter. As you !:now, 
Mad-im, our foreign exchange liabilities are 
growing apace and in the next five years we 
have to repay about Rs. 1000 crores. In this 
context there is also the liability of freight 
charges for importing P.L. 480 foodgrains and 
other things, and we have already paid during 
1962—64 J, sunt of about Rs. 70 crores to the 
American and other foreign shipping 
companies as against only Rs. 2-167 crores to 
our own Indian shipping concerns. Madam 
Deputy Chairman, 27 per cent. . . . 

THE DEPUTY CHAIRMAN: It is time; 
please finish. 

SHRI BHUPESH GUPTA: It will not be 
very long, but slightly long. Twenty-seven per 
cent of the total investments in the corporate 
private sector of India is. foreign investment; 
27 per cent oc nearly a third of it is foreign. 
Now the hon. Finance Minister is giving 
newer and mote concessions including letters 
of intent to the foreigners who will come and 
collaborate with the top monopolists and get 
more and more entrenched in our economy. 1 
think this is not how one can build up a self-
sufficient independent national economy. This 
is not. Madam, how one can achieve the 
objectives, ca/i stcbi economic independence 
and thus strengthen also our political 
independence. This i* not how one can stop 
the perennial drain on our internal resources 
which go, byway of dividends, profits, 
commissions, freight charges on account of 
foreign connections and foreign investments, 
out of our country. 

THIS DEPUTY CHAIRMAN: That will do. 
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SHRI BHUPESH GUPTA: Mr. 
Krishnamachari has landed the country in A 
very serious situation and I would appeal to 
him, if I may, to retrace his step and see that 
the economy is developed on an independent 
and sound basis with the perspective of 
overcoming our whole economic dependence 
by ousting and eliminating from our economy 
the foreign exploiters, whether they be 
American, British, West German and so on. 
This is all I have to say here. I must also con-
gratulate the Finance Minister for one thing, 
that he has known the art of bluffing the 
people. 

3 P.M. 

Sum S. N. MISHRA (Bihar): Madam 
Deputy Chairman, there is no doubt that the 
Budget has already proved to be a political 
success, for it has satisfied, to a large extent, 
the vocal public, 1 mean in particular, the 
salaried persons and the businessmen and the 
capitalists. 

I have no doubt it has also, to an extent 
tried to satisfy the common man however 
inadequate, uncertain or hypothetical the 
relief may he that he gets. 

As you know, though there could be no 
deliberate design of that kind, it is already 
being interpreted by the cynic that whatever 
relief or concessions had been accruing to the 
common man, are only a kind of a fig leaf to 
cover the formidable array of ingenious 
concessions and reliefs accruing to the 
businessmen and the capitalists. I do not agree 
with thi'. view entirely, but to an extent 1 do. 

One is also not quite sure, if certain 
sections of the salaried class have not got 
double relief in the sense that they have got 
both the D.A., that is the dearness allowance, 
and also the concessions in personal taxes. 

 Madam, you may be 
wondering, since I said that the Budget has 
had a political success, that I have not referred 
to the disappointment and the indignation so 
dramatically being displayed by the busi-
nessmen a«d the capitalists in this country. 

I do not think we need take that into account 
because that seems to me completely 
synthetic. This disappointment and 
indignation that they have been displaying, 
we no doubt see, but the chuckle in their 
cheek also is too eloquent to be missed. So I 
do not think that anyone be misled by the 
impression that they are  trying  to create. 

At the same time* I must also say that tins 
Budget has given a certain amount of comfort 
to the socialist conscience, if I may say so, by 
way of the additional wealth tax, on urban 
residential property which, according to the 
socialist view is not only introduced for 
revenue raising purposes but also for certain 
wider social aims. 

So in a sense, the Finance Minister can take 
satisfaction for having won a kind of political 
battle. Whether he has also shown promises of 
winning the economic battle, I have some 
doubt. But it all depends on how you describe 
an economic battle. There is an economic 
battle for bread and there is an economic 
battle for the telly and the fridge and the small 
car that goes by the name of "people's car". 
And sometimes you see a strange pheno-
menon in this country that those who wage 
the battle for the telly and the fridge end the 
small car, seem to win easily. 

Madam Deputy Chairman, I must warn the 
Government, not to yield to the pressure for 
these television programmes, or to the pressure 
for the production of the small car. If we want to 
bring down the prices of the cars, as we must, 
then there is a radical remedy for this and the 
Government should not shirk taking that remedy. 
1 may appear very radical and even red, in 
making the suggestion but I « must say that if 
you want to reduce the prices of cars, take over 
the manufacturing unit in the private sector and 
iutegrate them. They want the people's car but at 
the same time they turn down the request for the 
production of scooters. The Government had' 
.said, the other day, on the floor of the House 
that they had no intention of starting a 
programme for the production of scooters. I was 
simply ama/ed  that they should have said that, 
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and, at the same time, held out hopes to the 
country that they were seriously entering into 
negotiations for the production of the  small  
car. 

Coming to the general features of this 
Budget, Madam, one cannot stint in con-
gratulating the Finance Minister for not giving 
in to the war of nerves that the businessmen 
and the capitalists in the country have been 
waging for some time to bring about a 
complete disengagement from the Budget of 
1963-64. I must say with all emphasis at my 
command that— had that Budget not been 
there, there would have been a howling 
inflation in the country. But all the time there 
has been a persistent campaign to bring about 
a demolition job so far as the 1963-64 Budget 
was concerned, and it required, I must say, all 
the courage of the Finance Minister, no less 
than the enormous ability, insight and 
understanding that he possesses, to see 
through their game and not to yield, to the 
pressure for maximum freedom to make a 
nonsense of our planned development and 
social objective. In fact, the Finance Minister 
must be congratulated for not having yielded 
to the pressure for the abolition of the capital 
gains tax, the dividend tax and all the rest of 
it, which the capitalists in this country wanted. 
And this he has been able to do in spite of the 
pressure, the mounting pressure, not only 
from the domestic capital but also from the 
foreign capital 

It is quite clear, Madam, that there is a 
section in the country which lacks in a sense 
of national identification and is trying to carry 
political prejudice to the point of economic 
sabotage, and, therefore the Finance Minister 
has had to conduct under his guidance so 
many raids and searches. In fact, they had 
been intensified to a great extent and when I 
saw that I thought, "Here is A Finance 
Minister who Is required at the present 
juncture to stand up to the pressures that are 
building up in this country". Many a tirrie my 
friends on the opposite side have been trying 
to create an unfavourable impression about 
the image of the Government. They say that 
this   Government has    no 

strong mind, that it cannot act with firmness. 
But I would say, if any example of the 
Government acting with firmness was 
required, it is here; this should clearly show 
that this Government is a government With a 
capital "G" and not a small "g". These raids 
have been conducted, and mind you, Madam, 
not a few raids, but about 300 raids 
throughout the country. The officers in the 
Finance Department do deserve to be 
congratulated by the House that the raids of an 
infructuous nature have been only to the 
extent of 1 per cent or so. So all these things 
go to the credit of the Finance Minister and I 
do not lose sight of them. 

Madam, there is another point also which 
requires to be mentioned in this connection. 
We note with great satisfaction that during last 
year the total number of assessees went up by 
not less than half a million. This is indeed, no 
mean achievement, the number going up by 
half a million, or one-third of the total number 
at the end of last year. And I have no doubt 
that if the energetic drive is continued, during 
the course of the next two or three years, 
because of the development under planning in 
this country, the number could easily go up to 
about five millions or so. I hope the Finance 
Minister would set before himself this task. 

Madam, there is another point also which I 
would like to mention—again about the good 
side of this Budget. We all find it highly 
gratifying that the increased outlays for the 
last year of the Plan— in spite of the gloomy 
prognostications of many persons—for both 
the Centre and the States, have been provided 
for in the Central Budget. When I speak of the 
State Plans, I mean only the contribution that 
the Centre is making. I am not speaking in a 
blanket way about a State Pran as a whole. 
This Budget does provide for increased 
outlays for both the Centre and the States; not 
only that, it also provides for essential 
advance action in regard to the requirements 
for the Fourth Five Year Plan. That also 
augurs very well for the future. At the same 
time, the increasing requirements of Defence 
nave also largely been met. I do not know 
whether the Defence Ministry had a larger 
programme 
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—and it ought to have had a larger pro-
gramme so far as I am concerned. However, I 
am not going to enter into that at this stage, 
but I take note of the fact that the increased 
requirements of Defence have also been met 
by this Budget. So, all these speak very well 
of the financial steward- 

We can further take comfort, Madam, from 
the fact—and that is very important which the 
House must consider in a little de-fail—that 
we have a disinflationary Budget. Here wc 
stumble over a simple statement and I cannot 
easily get away from this. However, I would 
like to amplify it within the time available. For 
the first time in many years, we have got a 
disinflationary Budget. By that, I do not mean 
that this Budget absorbs the surplus 
purchasing power to the extent it should, that it 
neutralises or sterilises the purchasing power 
as it should. But even so, on the whole, this 
Budget is for the first time in many years, a 
disinflationary Budget in its main 
characteristic and that is indeed a matter of 
some satisfaction. Now, earlier what happened 
was that although taxes were imposed from the 
point of view of having a disinflationary 
effect, they were shifted on to the consumers 
and the general atmosphere in the country 
remained inflationary. But since this time we 
have got a balanced Budget, I think that the 
imposts are not going to be shifted and 
probably the advantage of tax concessions 
would pass on to the consumers. That is a very 
good aspect of the Budget of this year. 

Now, how does it come about? Is it only 
because of the fiscal policy which the Finance 
Minister has placed before the country? It is 
also brought about by the monetary policy 
which the Finance Minister has brought into 
being this year and T think that he has 
certainly achieved a very good balance 
between the monetary and the taxation policy. 
This balance was lacking   in  the  earlier   
Budgets. 

This time, when the Finance Minister 
brought the bank rate up in the first 
instalment from 4? per cent, to 5 per cent. and 
later from 5 per cent, to 6 per cent.— in two 
instalments it has come to 6 per 

cent.—many people did not realise that he was 
after. Only ten days before the Budget, the 
bank rate was raised to 6 per cent. Here, I 
think, was the great art which the Finance 
Minister was displaying in financial 
stewardship. He did not want the unfavourable 
impression of a tight monetary policy that 
might be created in the country to offset the 
good effects of his Budget proposals, and so 
when he came to the Budget and gave relief, 
he thought that the former would not cancel 
the latter. So, there was an art in bringing the 
monetary policy a little earlier and the 
concessions and relief, especially as a result of 
the taxation policy, a little later. And I have no 
doubt that this time because of this balance we 
are going to have a general disinflationary 
atmosphere in thi* country. 

Here I would like to stress, and I would like 
the House to realise it, that earlier since this 
balance was lacking between the monetary 
policy and the fiscal policy, the taxation 
policy was the beast of all burden and it was 
asked to do whatever the monetary policy 
could ordinarily have been asked to do. It was 
too much and that was one of the imbalances. 

Now, Madam, in this very context I would 
also make a mention—altffough it might sound 
somewhat paradoxical to the hon. Members—
of the fact that the increase in import duty to 
the extent of ten per cent., which the Finance 
Minister calls regulatory import duty, is also 
bound to strengthen the disinflationary 
character of the Budget. This is a very good 
aspect because the increased price of import 
would, in some way, help in creating a 
disinflationary situation. Here, Madam, I 
would like to say that in spite of two increases 
which have brought the bank rate to 6 per 
cent., the Finance Minister ought not to be 
complacent and think that he would be able to 
bring about the situation which he wants 
namely, a restriction on non-essential 
investment. Is that policy going to succeed 
only because of the raising of the bank rate? I 
am afraid it will not and, therefore, probably, 
the Finance Minister will have to take recourse 
to the real operative control which lies in the 
hands of the Reserve Bank of India.   And 
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that operative control relates not only to the 
price of capital but to the supply of capital 
itself. And so. I would like to suggest that the 
Finance Minister will also have to think of 
applying that real operative control. 

Similarly, Madam, so far as the regulatory 
import duties are concerned the objective is to 
strengthen our reserves. But this may not 
come about. Probably the industrialists may 
take that very easily in their stride and if that 
happens, then probably we would not have the 
desired effect. So, here also I would say that 
we should apply physical control in respect of 
imports and I really do not understand why 
Government has been shying away from the 
physical control of imports and allowed the 
reserves to dip so low as it has done .and 
caused so much worry to us. 

After having mentioned those two warnings 
in this connection, I would now proceed to 
discuss the claim 'hat might be made about the 
surplus Budget, the balanced Budget that we 
have got this ^year. I would like to say—and 
this is my considered opinion—that too much 
should not be made of the surplus Budget that 
we have this year, precisely for three or •four 
reasons. First, take into account the State 
Budgets, for it is not only the Central Budget 
which counts in this respect. Almost all the 
State Budgets which have been presented up to 
now, with the exception of one or two, are 
deficit Budgets and their deficits will have to 
be counterbalanced by the surplus Budget at 
the Centre; they will have to be juxtaposed 
with the surplus Budget at the Centre to have a 
fuller view. If there are large uncovered 
deficits—I do not know whether the deficits of 
the States arc going to be financed by the 
borrowing programmes of the State 
Governments—they are going to neutralise the 
good effects of the surplus Central Budget. 

There is also another aspect of the matter. 
Madam, to which probably attention has been 
drawn by some other hon. Members too. The 
credit for the surplus Budget does go to the 
financial stewardship of the country, but to a 
large extent 

it should also go to the large inflow of foreign 
aid which has been, to my mind to the extent 
of Rs. 830 crores or so during the last year. I 
hope I am wrong but that is my calculation, 
that we have bad a large amount of foreign aid 
last year. Particularly, the credit should go to 
the contribution of PL-480 which has been no 
less th;tn Rs. 191 crores this year as against 
Rs. 11 crores in the previous year. Now, 
taking all these into account, you will find that 
the surplus Budget that we have is almost a 
kind of optical illusion, thai it is not so real 
and that it does not give any cause for 
complacency. 

Moreover, it must be said in this very 
connection that the Government ought not to 
make too much of its policy of not 
undertaking deficit financing during the 
course of the next Five Year Plan. Perhaps 
two stable policies have been enunciated by 
the Government during the course of this 
Budget. One relates to the policy of direct 
taxation and the other to deficit financing. So 
far as I am concerned, I do not think there is 
any special virtue in a policy of "no deficit 
financing". Now, what would happen, 
Madam, I ask you to consider for a moment. 
In a growing economy the amount of money 
mast increase. If production is growing all the 
time and money does not increase, if the 
Reserve Bank does not increase credit, then 
what happens is that deflationary tendency 
ensues. So during the course of the next Five 
Year Plan if the Government refrains from 
undertaking deficit financing, then ex-
hypothe.ii there would be expansion of credit 
in the interest of the private sector. If the 
Government has drawn upon the Reserve 
Bank during the course of the Third Five Year 
Plan to the extent of Rs. 900 crores or so, then 
during the course of the next Five Yesr Plan at 
least Rs. 1000 crores or so would be available 
for the private sector. If the intention is that all 
these funds should be diverted to the private 
sector, I have nothing to say. But I would only 
want to point out that there is no special virtue 
in taking up this fixed posture of not 
undertaking deficit financing during the 
course of the next Five Year Plan. Money will 
have to be created; it is immaterial who draws 
upon it, whether it is the Gov- 
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onuBtni or the 'private sector. So this point 
will have to be made clear. Hon. Members 
must not be led into any kind of wrong 
impression about this. 

Now, Madam, in this very context it is apt 
to remark that everything possible is tought to 
be done for augmenting the resources to the 
private sector not only through this elaborate 
scheme of rebates, concessions, reliefs, tax 
credits, tax holiday and what not, but also 
through a wide spectrum of financial 
institutions including the Industrial 
Development Bank, the Unit Trust., the 
Industrial Development Fund and «o on. If 
you pump in rupee resources of that order, 
you have also to find t&e foreign exchange 
counterpart for this. And hence this new 
policy for increased inflow cf private equity 
capital. Hon. Members would perhaps be 
wondering why mis increased stress on the 
inflow of private equity capital. That is 
precisely because so much money is going to 
be pumped into the private sector through nil 
those methods that I have mentioned. 

I would like the House to bear with me a 
little move so far as this policy with regard to 
private foreign equity capital Is concerned. 
Here a wrong impression teems to be created 
by Government spokesmen that the required 
amount of private equity capital has not been 
flowing into the country during the course of 
the Third Five Year Plan. They say that the 
estimate for the Third Five Year Plan was irf 
the order of Rs. 300 crores or so NheTc.as a 
trickle of only Rs. 30 crores has been coming 
into the country every year, if is a statement 
which creates a wrong impression. As I see it, 
the estimate for i-he Third Five Year Plan 
was, of course. its. 300 crores or so but it was 
gross of Uoth repatriation of capital and 
plough back. In net terms it meant only Rs. 
150 (tores or so and it is my information that 
this amount is going to be reached if it lias not 
already been reached. So this wndue anxiety 
about the inflow of private equity capital is 
not quite intelligible to me. 

Now, let me come to the strange theory 
(bat k being propounded with regard to \he 
advantages of foreign equity   capital. 

It is said by Government spokesmen that 
private equity capital is preferable to loan 
capital because the former entails less burden 
in the short run than the latter Now, Madam, 
let me examine whether it is so.   The data 
available to us   .   ,   . 

THE DEPUTY CHAIRMAN: You have 
only five minutes more. 

SHRI S. N. MISHRA: This is a very 
important point that I am stressing just now. 
What I am trying to say is that the available 
data do not support the theory that equity 
capital is preferable or should be preferable to 
loan capital. I have got the figures of the 
Reserve Bank of India with me. Here you will 
find that the common range of servicing 
obligations for the loan capital that we have 
received so far has been between 7 to 12 per 
cent per annum. Let the House bear it in mind 
that it is only 7 to 12 per cent per annum. The 
Reserve Bank of India has made a study of the 
companies in the chemical field numbering 
about 86—among them 35 companies had 
entered into foreign collaboration agreements. 
The data about these 35 companies indicate 
that the service obligations if you also take 
into account the royalty and the technical 
service remittances, come up to 24 per cent, or 
so per annum. That is between 7 to 12 per 
cent, servicing—obligation on the one hand so 
far as loan capital is concerned _atod 20 to 24 
per cent, on the other hand so far as private 
foreign equity capital is concerned. That is the 
finding of an expert body, an objective body 
like the Reserve Bank of India. I am not one 
who would look upon private capital with any 
prejudice. I have not got the same philosophy 
which my friend on the other side, Mr. 
Bhupesh Gupta, has. He takes up a peculiar 
kind of attitude whenever any question of 
private equity capital comes. But I would like 
the House to consider in a cool and objective 
way so far as the advantages of both are con-
cerned. 

Then I would like to take up another 
point;—here again I am feeling a little 
suffocated because of lack of time. But this is 
an important point to which i would like to 
draw the attention of the 
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[Shri S. N. Mishra.] Finance Minister. The 
present Budget has to be very closely 
examined in respect of Its fiscal policy from 
the point of view of our social and economic 
objectives. It is the structural and institutional 
tendencies of the present fiscal policy that 
profoundly affect the future of the society 
which we are pledged to bring into being. 

The present Budget is the logical extension 
of the last Budget and both of them are the 
natural progeny of the policy statement of the 
Finance Minister made in December 1963. 
Thanks to the growing vitality of the economy 
built under the aegis of planning, revenue 
raising no more remains a terribly difficult 
task for the Finance Minister. The basic 
change is in respect of the policy regarding 
income generation. Now it seems to me the 
considered policy of the Government, which I 
call the new economic policy, the NEP, is that 
in the interest of growth there should be 
augmentation of resources at the higher level 
of incomes . . . 

THE DEPUTY CHAIRMAN: Please wind 
up. 

SHRI S. N. MISHRA: lust a few minutes 
because this is fiscal policy . . . 

THE DEPUTY CHAIRMAN: At 3-30 the 
Foreign Minister is intervening and before 
that I would like you to wind up. 

SHRI S. N. MISRA: This year's elaborate 
scheme would indicate that the policy is to 
create more and more surplus in the hands of 
a few. So to my mind with the policies 
pursued during the course of the two Budgets 
it would seem that we were getting perilously 
close to what is sailed the capitalistic path of 
development. I do not want to use any strong 
words but I just cannot describe the process 
that is now unfolding before us in any other 
way.    Even  part  of this  increase;  I  am 
afraid ................(Time bell rings)     11 the 
Foreign  Minister    can    wait    for    three 
minutes then I can make my point. 

THE DEPUTY CHAIRMAN: I think you 
should wind up in a minute. 

SHRI S. N. MISHRA: But what parti cularly 
surprises me, Madam, is the highly regressive 
character of some of the reliefs that have been 
granted. The interna!-mechanism of correction 
is now eroding-fast. By that I mean that the 
last Budget had, indeed set up an internal 
mechanism of correction, that is, the wealth-
tax, the capital gains tax, the gift-tax etc. All 
these had been widened and deepened last 
year. But this corrective mechanism this time 
has been weakened to a large extent and, 
therefore, you see that the redistribu-tive 
character of taxation has been diluted greatly. 
And if that happens, I have no doubt that we 
will have a different complexion of the 
economy from what we have been thinking 
about so far. 

There has also been a further enlargement 
of unearned incomes in the hands of property-
owners. I do realise that it is bound to be so if 
you are following a monetary policy of raising 
the bank rate. For you will find that not only 
the interest rates of the small-owners are 
increased but all the related deposits also earn 
more. This is therefore, going to bring a large 
unearned income to the owners of capital. 
Thus you will find that more and more of the 
national income is going to the owners of 
capital. All forms of private savings, small 
savings, the provident fund, etc. would get a 
higher return. 

I think it would also take a lot of persuasion 
to convince us that there was an ineluctable 
necessity to grant all the reliefs that have been 
granted to the private sector or the higher 
income groups. All this could have been 
turned over for the collective consumption of 
the mass of the people or for the public sector, 
and that has become almost a kind of 
economic imperative in the present state of 
our economy. We found sometime back that 
the per capita consumption of the people had 
been dwindling . . . 

THE DEPUTY CHAIRMAN: I think that 
will do.   Mr. Swaran Singh. 


